IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH, PATNA :
CCPA 41/2009 ,
[Arising out of OA 415/2005 1

RN

Date of Ord_er: SUI lo]26106

CORA M
Hon'ble Mr Justice Anwar Ahmad, Member [Judlclal]
Hon'hle Mr. Akhil Kumar Jain, Member(Administrative)

Badri Narayan Mishra, e " | Petitioner
By Advocate: - Shri I. D. Prasad
-Versus-
Shri Kameshwar Prasad & Another —............ Respondents.
By Advocate: - Shri S.K. Tiwary
- ORDER |
[ ORAL] I

i

Justlce Anwar Ahmad, Member [Judlclal] - Th1s CP has been ﬁled for non

Lcomphance of the order of the Tribunal passed in OA No 41 5/2005

\

2. " The leamed counsel for the petltloner submlts that selectlon based of

-\__\ . -

e11g1b111ty as on 01.07. 2005 was quashed and set asxde w1th d1rect10n to the ST N

'reqund'ents' to re-con51der the matter i m the light of observatmns -mad_e in the,b OA. - .
. He subrhits -‘that,a' fresh DPC Was held in Which éIlperson:'s 1nclud1ng0ne, whowa's o o %
v'selected‘:earlﬁ-ier», have been considered and selected for appointment;_He’ suhfhits o | g
that out of 4 persons, 3 persons Were not 's'elected in the fresh DPC, but.'kthey are o
still working in Group D' post. | o

P

3. - The learned counsel for the respondents submits that the order of the
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Tribunal has been complied vide Annexure A/l and he denied the submission of

the learned counsel for the petitioner that those who were not selected in the fresh

DPC have been employed and engaged as Group 'D' staff.
4. - Considering the submissions made, We are of the view that the order
of the tribunal has been substantlally complied with. The CP therefore does not

survive. Hence, the CP is dismissed. Notlces issued to the respondents stand

dlscha_r

[ Akhil Kumar Jain ] . [ Anwar ad]
| Member[A] | - Memjber[J]

srk.




